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In th« Central Arf mini strati va Tribunal
Principal Banchy Nau Dalhi

P aon, Nas. t

1. OA-1994/90
2. OA-.1129/90
3. OA-1585/90
4. CA-1858/90
SsxxBlUAia:^*''^
5. OA-2183/90
5. OA-2325/ 90
7. OA-1820/91

8, 0A-16S0/S1
.9, OA-1691/91
10. fiA-1841/91
Ilv/0A-2136/91
12, OA-2158/89
13, OA-2192/89
14, CA-168B/91
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Shri Biahambar
Shri Shiv Praahad Shar«a
Shri Narash Kuaar 4 Ota,
Shri Sadhu Raw
Shri Das Raj
Shri Narash Kumar
Shri Salik Ram
Shri Ajnash Poddar
Shri Sursndsr Kumar
Shri Shy am Lai 4 Dra,
Shri Prsm Singh 4 Or s.
Shri Suraj 3han 4 Ors.
Shri Nand Kishcra
Shri Baney Singh 4 Dra,

Union of India 4 Others

For the Applicants

For tha Raspondents

<t^

O.ta: r-^'

V ersus

Aoplicants

Respondents

S/Shri V.P. Sharma,
Rajandra Singhvi,
K,L, Asthana and
A. K, Bhardwaj , AdvocatsE

S/Shri R.L. Dhawan,
D.P. Kshatriya and
N,K. Aggarual,Counsel

CORAH: Hon'bls Hr. P.K. Kartha, ice-Chair man
Hon'bls Hr. O.K. Chakravorty, Administrative Hember,

1. Whether Reporters of local papers may be alloued to
S9B the judgeroent?^/.^

2. To be referred to the Reporters or not? y

3U0GCHENT(0RAL)

(by Hon'bla Hr. P,K. Kartha, yice-Chairman)

ue have heard the learned counsel for both the

oarties on this batch of applications which deals with
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thB question of regularisation of th« category of railway

employees known ae *Hot Weather Watermen*. These oersons

are engaged for about d to 5 months in a year during the

summer season from approximately narcK-end to September.

The resoondents havet however, stated that they are engaged

only from middle of Anril to the middle of August every year.

The apolicants have prayed that having regard to their long

oeriod of service with the Railways, dating back to 1974-in

some cases, they should be considered for r egulari sation.

like other casual labourers in the light of the Railway

Board's circular dated 9,6, 19B1 and the directions contained

in the judgement of the Suoreme Court in Indar Pal Yad?v

4 Otdars ^ s. Union cf India & Others, 1985 5, C, C, (L AS)t ,

2, According tc the Railway Beard's circular dated

5,6.1961, for the puroose cf screening and empanelment of

casual workers, e Division should be treated as a unit for

all' the departments, ' ?
I

3, The Railway Board had stated in their letter dated

24,7, 1979 that the granting of temporary status as well as

regular absorption would aoply also to iDatermen in hot

weather establishments, *

4, The learned counsel for the applicaits referred to

the definition of casual labour contained in para. 2501 of

the Indian Railway Establishment flanual, according to which.
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•van parsons amploy-ad on ssasonal work, ars casual

labourars.

S« Ths applicants bsfor* us havs uorkstf as Hot Ussthar

••waral yaars* Tha laarnail counsal for' tha

raspondanta atatad that in tha Oalhi Division, out of

863 easusl labourars, including Hot Uaathar Uataraan,

93 psraons hava so far baan ragularisad. Ha statad that

othara will also ba ragularisad in accordanca with thair

langth of aarwica. He further subaittad that tha ragularisa-

tion of casual labour era will be dapar tman t-ui sa and not

Divisiorwuiss. As against this, the laarnsd counsel for

the aoplicants stated that there are a large number of Hot

Weather Watermen working for years in the various ^ivisions

of the Railways awaiting their ragul ari sation in Group *0*

pests.

5, The laarnad counsal for the respondent a relied upon

the judgement dated 5.12,1991 of the Jodhpur Bench of tha

Tribunal in Harish Chandra & Others Us. Union of India 4

ethers (OA—304/91 and Others) in which the Question of

regularisation of Hot Weather Watermen cams uo for

consideration. The Tribunal directed that the respondents

should evolva a suitable policy within six months for

engagement of such seasonal workers against perennial

vacancies of casual labour in the order of their senior ity,

subject to suitability.
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7, In our considersd opinion, tho orobleai of Hot

Ueathar Uatarman uho hava worked for several years in the

Railu^, could ba aolvad only by making a rational schema

to absorb tham in each Division of the Railways along with

the othar caaual labourers, depan4ing on the availability *
a

of regular vacanciaa. For the purpose of thair regular! aa-

tion, the broken oeriods of service put in by Hot Ueathar

Uatsrmen should be condoned and the total period rendered

by them should be taken into account. In framing the scheme,

the respondents should take the var ious soar tmen t s of the ^

Division as a single Unit (e.g., the departments of Loco-

Engineering, flechahical. Traffic, Commei ci gl, Stces, Signal

b Telecommuni cations, fledical, Elsctricsl, Jork shoos, etc.).

The resDond^nts shall oreoare such a viable scheme as

ex-ehi tiously as oossible, but preferably within a oeiiod

of six months from the date of receipt of this order,

6, Till the respondents orepars a scheme as directed

abcve and implement the same, they shall accommodate the I

aoplicants and the similarly situated oersons as casual

leoourers in the various Divisions of the Railways, where

they are presently working. In case vacancies are not

available in those olaces, they shall be adjusted in other

deiiiatr1liinr>dmj depending on the length of service put in by

them. The interim orders already passed in these cases

as modified above, are hereby made absolute. The respondents

are also restrained from inducting fresh recruits as casual
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iab9^«rs ie pny of thtlr t^ivisions, vhsrsvsr iocstoi

of on ths Sboiro lirtss, thors yill bs no orrfor .« to ce«ts.

9. Lft 8 copy of this orilsr bo placod in all tho caso

fllos.

Chakrav4r^t^
Adainiatrativo norabor

(P.K, Kartha)
Vics-Chairman(3udl.)


